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-CHHATTISGARH ACT
(No. 21 of 2011)
THE CHHATTISGARH KAMDHENU VISHWAVIDYALAYA ACT, 2011
_ AmAct to esfhbﬁéh‘iiiid-intor’pe‘fate a University for the de- zlopment of Veteri-
nary, Animal, Fishery and Dairy Sciences in the State of Chhattisg rh and for matters
comnected therewith and incidental thereto. ¢ g
Be it enacted by Lhe"Chhatﬁsgarh. "Le}:c;risialu.r.c in the Sixty-s: and year of the Re-
public of India, as follows :— ;
= ‘CHAPTER-1
Preliminary
Short title, extent and I (1) This Act may be called the Chhattisgarh Kamdhe u Vishwavidyalaya,
CHIRICRERE Adhiniyam, 2011.
(2) It extends l,c the whole State of Chhattisgarh.
3) (i) This shall extend to the colleges inc!ud:ed in he Schedule:

(1] This shall extend to all the colleges and in itutions that may be
established or maintained by the Vishwavic salaya in accordance
with the provisions of this Adhiniyam, the , iles, the statutes, the
ordinances and the regulations.

4) It shall come into force on such date as the State Go- 2rnment may appoint
by Notification in Official Gazatte.

Uefinitions. 2. In this Adhiniyam, unless the context otherwise requires,—

(i) “Academic Council” means the Academic Council o -he Vishwavidyalaya;

(i) “Adhiniyam means, unless the context otherwise reguires, the Chhattisgarh
Kamdhenu Vishwavidyalaya Adhiniyam, 2011;

(iii) “Appointed Day” means the date appointed under sut section (4) of Section
H

(iv) "College” nﬁeané any College or Institution establishsd or maintained by, or

' affiliated to the Vishwavidyalaya providing courses of study or training or
pmvidiﬁg for conduct of research or providing for - xtension education in
veterinary and animal sciences leading to degree, ¢ ploma and other aca-
demic distinctions of the Vishwavidyalaya. i

(v) *Constituent Colleges™ means the college to be decl-.ed as constituent col-
lege by the Executive Council;

(vi) “Dairy Science” means the science of processing oi inilk or manufacturing
of milk products and marketing thereof;

(vii) “Director” means Director of Research, Director « . Extension Educa'ion,
Director of Farms, Director of Instruction, Director of Clinics and others
appointed by the Executive Council from time to time;

(viii)  “Executive Council" means the Executive Council of the Vishwavidyalaya
constituted under section 22;~

(ix)  “Extension Education” means the educational activities connected with the

training of farmers, goushalas, gousevaks dnd' other groups concerned
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(x)
(xi)

-{xii)
(xii1)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)
(xx)

(xxi)

(xxii)

(xxiii)

{(xxiv)

iyywl

“dated the 16th August, 2002 as amended fr

ltechnolagy mlated to Kamdhenu productmn and marketmg and includes
- demonstration to carry new technology and innovation to agncuimre farms,

animal farms! goushalas and homes through the concerned government

departmens

- “Faculty” means a Faculty of t'h{:_'Yishwﬁs_f}c;ljgala}_'a;

"‘Govefnmén'{" 'mehh# the State Gﬁé'ernﬁié}if-df "(i'hhattisgarh"

. *Hostel” means a untt of res.ldence for students of [he Vshwawdyala}'a,
-maintained or recogmzed by lhe szhwawdya‘faya, i

“Kamdhenu means all the mdigenous breeds ofcnw with HUMP and their

progeny,

“Ordinénces‘.‘ mea-'ns the ordinances of th.e:'\'fﬁ:ﬁﬁavid;'al'a)’d; ;

: Olher Backw ard Classeb means’ the Other Backward Classes as sepc1ﬁed

by the Government of Chhattisgarh vide not catmn No., D-4226/479/202
fime to time;

“Pﬂnch gavya” means Kamdhenu 'du'ng', ll'ﬁ'n e .Hi. curd énd""ghéé;-

Prt.scrlbt,d means prcscrihed by the stalutes' or regula(mns made under
this Adbiniyam;. :

“Regulations™ menas the regulations of 'tt_'j"e W:shivavidyalaya;

“Scheduled Castes” means the Scheduled Castes as specified in relation to

the State of Chhattisgarh under Article 341 of the Constitution of India;

“Scheduled Tribes” means the Scheduled Tribes as specified in relation to

- the State of Chhattisgarh under Article 342 of the Constitution of India;

“Statutes” means the statutes of the Vishwavidyalaya;

“Students of the Vishwavidyalaya” means a person enrolled in the
Vishwavidyalaya or its colleges for taking a course of study for a degree,
diploma or other academic distinctions duly msututed

*“Teachers of the Vishwavidyalaya” means persons appointed or recognized
by the Vishwavidyalaya for the purpose of lmpartmg instructions and/or
conduction and guiding research and/or extension programmes and includes
persons who may be declared by the_stz_nules to be teachers;

“Veterinary and Animal Sciences” includes all the disciplines of veterinary,
animal sciences and animal husbandry including domestic animals and birds

- and its allied sciences, fisheries sciences, dairy science and livestock food

technology, panchgavya sciences, sciences of animal kingdom, faunal, wild
animals, silkworm. bees etc., including their Natural —Resources
Management, Production and Protection, Agriculture Enginegring and
Technology pertaining to animal component, Animal Business Management,

_Basic Sciences and Humanities in relation to veterinary and animal sciences,

and any other subject deemed to be re}atcd to veterinary and animal
sciences;
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Establishment of
Vishwavidyalaya.

Ohjects of Vishwa-
vidyalaya.

Powers und Functions
uf Vishwavidyaiaya.

4.

(3)

CHAPTER-II
The Vishwavidyalaya

There shall be a Univetsity established by the name of the “Chhattisgarh
Kamdhenu Vishwayvidyalaya'.

The Vishwavidyniaya shall be u body corporate, shall have perpetual suc-
cession and a common seal and shall sue and be sued by the said name.

The location of the headquarters of the Vishwavidyalaya shall be at such
place as may be declared by the Government of Chhattisgarh.

The follnwin'g shall be the objectives of the Vishwavidyalaya, numely :—

(i

(i)

(iii)

(v)
(v)
(vi)

{vii)

{viil)
(ix)
(x)
(1)

(i)

F rdid Y

to make provision for'imparting education.towards development of quality
human resources in different branches of study in veterinary and animal
scignces,

to further the advancement of learning and conducting of research in
veterinary and animal sciences:

1o undertake extension education in veterinary and animal sciences:

to promote partnership and ligkages with national and international educa-
tional institutions;

to liaise and establish vital linkages with the departments and organise work-
ing in the field of veterinary and animal sciences in the State by whatever
name called governed by the Government of Chhattisgarh or the Union
Government;

1o liaise with national and international research institutes. specialized in
the field of veterinary and animal sciences with a view to keep abreast of the
latest technology;

to organize and impart continued education, refresher’s training courses and
summer institutes, hold technical symposiums and workshops to bring about
professional development arid skill improvement of the technical personnel
in the field;

to make provision for the study of basic sciences with a view to support
other professional studies and thereby integrating such studies in the
Vishwavidyalaya curriculum; g

to confer such degrees, diplomas, certificates and other academic distinc-
" tions as the Vishwavidyalaya may decide from time to time; and

to pursue such other objectives as the Vishwavidyalaya may determine {rom
time to time.

“The Vishwavidyalaya shall have the following powers and functions, namely :—

to provide for instruction, m;ining and research in veterinary and animal
sciences including self-finance mode ;

to provide for dissemination of the finding of research and technical infor-
mation through extension programmes;
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(iv) to institute courses of study and hofﬂ exalﬁman i for- and confer degrees,
diplomas and other academic d|snncuons on persmns who have putsued and
wgualified: for préscribed courses of study or rcsca\rc,h or. both in the Vishwi-
v:dyalaya :ncludmg 5hon courses orfesearch or hmh
A g 4
(v) ~ ‘to cnnler sugh hnnnrary dc.grees or mher dmmumm as may be prescribed by
stalutesy

; \'.",

(vi). . 1o pmv:db Iu,luru. lraining .md ingrucimn tnr ile orkers livestock farmers
and nrhcr persons ot mrolled as- rej,u]ar students of the Vishwavidyalaya: -

g‘.;a,ﬁ'ajiﬁifa'ts'col_lcges, institutions.or units to the Vish
draw affiliation f{pm.mlicges.- insiitl_-ltidns OF Ul

10: msﬂtul'e teachmg, &escamh and‘ cxlensmn edj.t aﬂon posts and to appomt
pBIEUIIS tf} sach:posts; -

"o ]

{xii) to create-administrative and athe_r posis and Lcu appmnt persons to such posts:

(xiii) to mstltute. awards-, feilowshlps. scholarshlps, studentsh;ps, bursanes, exhibi-
tions, medals and pnzcs in accordance with szatutﬂs.

—(xiv): 1o esmhhsh and maintain hoslels, recogmzz hostal not mamtamcd by the

Vishwavidyalaya and to whithdraw recognition tt_len:fwm,

{xv) — 10 establish and maintain residential accommodaunn for the cmployee.s of the
stwnwdyalaya

gk -
i

(xvi)  to fix, demand and receive such fees and other charges as may be prescribed:

{xvil)  to supervise.and control residence, conduct and discipline of the students of
the Vishwavidyalaya and to make arrangements for promoting their health and
welfare; - '

(xviii) to make special provigion for research and extension education in veterinary
and animal sciences in relation to arid areas and areas prone to scarcity in the
State of Chhattisgarh;

(xix) 1o institute and manage bureau of information and employment for the benefit
of the Vishwavidyalaya;

(xx) to make arrangements for training for competitive examinations for recruit-
ment to services under the Government of India and the Statc Government.

(xxi) = to-inspect colleges, recognised institutions and approved institutions and o
take measures to ensure that-proper standards of instruction, feaching and tramn-
ing are maintained. by them and that adequate library and laboratlory provi-
s10ns are made therein:
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(xxii) to lay down and regulate the scale of salary and allowances and other condi-
tions of service of the members of the teaching, other academic and non-teach-
ing staff of the Vishwavidyalaya with the approval of State Government;

(xxiil) to provide for recognition of the students union or association of teachers,
academic staff or other employees of the Vishwavidyalaya, alfiliated colleges
and recognised institutions:

(xxiv) 1o hold and manage trust and endowment. donations or funds which may bhe-
come vested in it for the purposes of the Vishwavidyalaya by grants, testamen-
tary depositions or otherwise, and to invest such-endowment. donations or
funds in any manner that the Vishwavidyalaya may deem fit:

Provided that ne donations from any foreign country, foreign founda-
tion or any other person in such country shall be accepted by the
Vishwavidyalaya without the approval of the State Government;

(xxv) - to accept both specific and non-specific grants from funding institutions like
Indian Council of Agricultural Reserach, Indian Council of Industrial Reseach
or Indian Institute of Social Sciences or any other department, authority or
body recognised by the Governmeént of India and the State Government;

(xxvi) to borrow money with or without security for such purposes as may be
approved by the':Stat¢ - Government from the Central Government, Indian
Council of Agricultural Research or other incorporated bodies, subject to the
provisions of this Adhiniyam;

(xxvii) to establish hospitals, diagnostic centers for veterinary and animal sciences;

and .

{xxviii) to do all such acts and things, whether incidental to the powers and functions
aforesaid or not, as may be necessary or desirable to further the objects of the
Vishwavidyalaya.

The Vishwavidyalaya shall, subject to the provisons of this Adhiniyam and statutes and
regulations, be open to all persons irrespective of caste, creed, religion and sex.
3 CHAPTER-1II
Officers of the Vishwavidyalaya

The Vishwavidyalaya shall consist of the following Officers, namely :—
(i) The Chancellor;

" (i) The Vice-Chancellor;

(iii) The Registrar;

(iv) Finance Officer;
(v) The Dean of College/Dean of Faculties; g
(vi) Directors; and °
(vii)  such other persons as may be declared by the statutes to be officers of the
Vishwavidyalaya.

/ :
(1) The Governor of Chhattisgarh shall be the Chancellor of the Vishwavidyalaya.

(2) The Chancellor shall be the head of the Vishwavidyalaya and shall, when present,
preside over convocations of the Vishwavidyalaya and confer degrees,
diplomas or other academic distinctions upon persons entitled to receive them.

(3) Where power.is conferred upon the Chancellor to nominate persons to the
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(4)

(5)

A

(2)

(3)

(4)

"The Chancellor may, on his own motion or on application, call for and

examine the record of any Officer or authority of the Vishwavidyalaya in
respect of any, proceeding to satisfy hismself as to the regularity of such
proceeding for the correctness, legality or propriety of any decision taken or
order made therein; and if in any case, it appears to the Chancellor that any
such decision or order should be modified or annulled; reversed or remitted for
reconsideration, he may pass orders accordingly:

Provided that every application to.the Chancellor for the exercise of
the powers under this sub-section shall be referred within three months from

- -the date on which the proceeding, decision or order to which the application

relates was communicated to the applicant:

Provided further that no order prejudicial to any person shall be passed
unless such person has been given an opportunity of making his representa-
tion. '

The Chancellor shall exercise such other powers and perform such other func-
tions as may be conferred or imposed on him by or under this Adhiniyam.

Every appointment of the Vice-Chancellor shall be made by the Chancellor
from out of a panel of three names of eminent persons who possess master
degree in the field of veterinary and allied sciences with minimum ten years
experience as eduationist or researcher or administrator in the university sys-
tem as recommended by the committes referred to in sub section 2 and such
pane! shall not contain the name of any member of the said Committee:

Provided that preference will be given to a person who possesses doc-
torate qualification in veterinary and allied seiences with minimum ten years
experience as educationist or researcher or administrator in the university sys-
tem.

For the pﬁr‘pﬁse of sub-section (1), the Committee shall consist of three per-
sons from whom one shall be nominated by the Executive Council and one
shall be nominated by the State Government and one shall be nominated by
the Chancellor:

Provided that the persons so nominated shall not be an employee of,
ar a member of any of the authorities of, or any contractor or service provider
of the Vishwavidyalaya.

“"he Vice-Chancellor shall hold office for a period of five years and shall not be
¢ ligible for reappointment for another term:

Provided that no person shall hold the oﬁ"ce of the ch—ChancallOr
ho attains the age of sixty five years:

“rovided further that :—
1) the Chancellor may direct that a Vice-Chancellor, whose term of
office has expired shall continue in office for such period, not exceed-
ing a total period of six months, as may be specified in the direction;

() the Vice-chancellor may, by writing under his hand addressed to the
Chancellor, resign his office.

f at any time upon representation made or otherwise and after making such
enquiries as may be deemed necesary, it appears to the Chancellor that the
“Vice-Chancellor:

a) has made default in performing any duty imposed on him by or under

«h* FOEE | O

The Vice-Chancel-
lor.
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N

(2)

4)

(5)

(b) ~ has acted in a manner prejudicial to the interests of the Vishwa-
vidyalaya; or

(c) is incapable of managing the affairs of the Vishwavidyalaya, the Chan-
cellor may, notwithstanding the fact that the term of office of the Vice-
Chancellor has not expifed, by an order in writing stating the reasons
therein, require the Vice-Cancellor to relinquish his office as from
such date as may be épéciﬁed in the order.

No order under 3ub~5ectlur1 (4) shall be passed unless the particulars of the
grounds on which such act is proposcd to be taken is communicated to the
Vice-Chancellor and he or she i s given a reasonable opportunity of showing
cause against the proposed order.

thn any temporary vacancy occurs in the Office of the Vice-Chancellor or if
the Vice-Chancellor is, by reason of illness, absence or for any other reason,
unable to exercise the powers and perform the duties of his office, the
Chancellor shall, as soon as possible, in consultation with the Government,
make such arrangements for carrying on the functions of the Vice-Chancellor
as he deems fit.

Within six months from the commencement of this Adhiniyam, the first Vice-

- Chancellor shall be appointed by the Chancellor in consultation with the

Government for a period not exceeding five years or till the attainment of
superanuation age of 65 years whichever is earlier and on salary and such
other terms and conditions as the Chancellor may think fit:

Provided that, the Vice-Chancellor so appointed shall not be eligible
for reappointment for another term.

1t shall be the duty of the first Vice-Chancellor to make arrangements for con-
stituting the Executive Council, the Academic Council and such other authori-
ties of the Vishwavidyalaya specified in section 21 within one year from the
commencement of this Adhiniyam, or such longer period, not exceeding one
and a half year, as the Government may, by nmi_ﬁcation. allow.

The authorities constituted under Section 21 shall commence to exercise their
powers and perform their functions on such date or dates as the Government
may, by notification, specify.

It shall be the duty of the first Vice-Chancellor to make, with the approval of
the Chancellor, such statutes, ordinances and regulations as may be necessary,
and make them available to the respective authorities, competent to deal with
them and such statutes, ordinances and regulations shall be published in the
Chhattisgarh Gazette,

Notwithstanding anything contained in this Adhiniyam and the statutes, ordi-
nances and regulations, until such time an authority is du}; constituted, the
first Vice-Chancellor may appeint any officer or constitute any commitiee
temporarily to exercise and perform any of the powers and functions of such
authority under this Adhiniyam, the statutes, ordinances and the regulations.

The Vice-Chancellor shall be a whole time salaried officer of the Vishwavidvalaya and
his emoluments and other terms and conditions of service shﬁll e prescribed by the

Statute.

(1)

The Vice-Chancellor shall be the academic head and t  principal executive
officer of the Vishwavidyalaya and shall in the absen - f the Chancellor.
preside over any convocation of the Vishwavidyalay: d confer degrecs,
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(2)

3

4

4)

(6)

(7)

(8)

(1

()

(3)

4)

(5)

- diplomas or other academic distinctions upon persons entitled to receive them

and he shall be Chairman of the Executive Council, Academic Council and
Finance Committee and shall be entitled to be present at, and to address, any
meeting of any authority of the Vishwavidyalaya but shall not be entitled to
vote there unless he is a member of the authority concerned.

The Vice-Chancellor shall err?:ise control over the affairs of the Vishwa-
vidyalaya and shall be responsible for due maintenance of discipline in the
Vishwavidyalaya.
The Vice-Chancellor shall convene meetings of the Executive Council and the
academic Council.

The Vice-Chancellor shall ensure that the provisions of this Adhiniyam, the
statutes, ordinances and regulations are observed and carried out and he may
exercise all powers necessary for this purpose.

The Vice-Chancellor shall have power to take action on any matter and shall,
by order, take such action as he may deem necessary but shall, as soon as may
be, thereafter report the action taken to the officer or authority or body who or
which would have ordinarily dealt with the matter:

Provided that no such order shall be passed unless the person likely to
be affected has been given a reasonable opportunity of being heard.

Any person, aggrieved by any order of the Vice-Chancellor under sub-section
(5) may prefer an appeal to the Executive Council within thirty days from the
date on which such order is communicated to him and the Vice-Chancellor
shall give effect to the order passed by the Executive Council on such appeal.

The Vice-Chancellor shall be responsible for co-ordination and integration of
teaching, reasearch, extension education and curriculum development.

The Vice-Chancellor shall exercise such other duties as may be prescribed.

The Registrar shall be a whole t me salaried officer of the Vishwavidyalaya
and shall be appointed by Governraent on such terms and conditions as may be
fixed by Government.

The Registrar shall be a person who is currently serving under the State
Government and who is not below the rank than that of a Deputy Secretary 1o
the State Government or an officer of the State Livestock Development or
Fisheries department in the pay scale of Joint Director of the departments.

The Registrar shall be the ex-officio Secretary to the Executive Council, the
Academic Council and the Board of Studies.

When the office of the Registrar is temporarily, for a period not exceeding
three months, fall vacant, or when the Regisuar is, by reason of illness,
abseénce or for any other reason, unable to exercise the powers, perform the
functions and discharge the duties of his office, the powers, functions and
duties of the office of the Registrar shall be exercised, performed and
discharged by such person as the Vice-Chancellor may appoint.

It shall be the duty of the Registrar to manage the property and investments of

the Vishwavidyalaya including trust and endowed property in accordance with

the decision of the Finance Committee and the Executive Council:

(a) to be the custodian of the records, the common seal and such other
properties of the Vishwavidyalaya as the Executive Council shall
commit to his charee; and

Appointment duty
and term of office of
the Registrar.




554 (42)

BaTE TS, s 1 srEgat 201

Appointment  of 14.

first Registrar.
The Finance 15.
Oﬂ?cer.

(6)

%)

“(b) " . 1o issue all notices convening meetings of the Executive Council the

Academic council, the Board of Studies, the board examinations and
of any committee appointed by the authorities of the Vishwavidyalaya.

In all suits and other legal proceedings by or against the Vishwavidyalaya, the
pleadings shall be signed and verified by the registrar and all processcs in such
suits and proceedings shall be issued to, and served og, the Registrar

The Registrar shall exercise such other powers and perform such other func-
tions and discharge such other duties as may be prescribed by the Executive
Council.

The first Registrar shall be appointed by the Government within three months from the
appointed day as per provisions of Section 13.

45

A2)

3

(4)

(5)

(6)

The Finance Officer shall be a whole time salaried officer of the Vishwa-
vidyalaya appointed by the State Government from amongst officers be-
longing o State-Finance Department not beiow the rank of Dreputy Director
Finance.

The emoluments and other terms and conditions of service of the Finance
officer shall be such as may be prescribed.

Where the office of the Finance Officer is vacant, or when the Finance Clficer
is, by reason of iliness or absence or any other cause unable 1o exercise the
powers, perform the functions and discharge the duties of his office, the power,
function and duties of the office of the Finance Officer shall be exercised,
performed and discharged by such person as the Vice-Chancellor may appoint
for the purpose,

The Finance Officer shall be the ex-officio Secretary to the Finance Commii-
tee,

The Finance Officer shall :—

(a) exercise general supervision over the funds of the Vishwavidyalaya
and shall advise the Vishwavidyalaya with regard to its financial
matters; and

(b) exercise such other powers and perform such other functions, as may

be assigned to him by the Executive Council, or as may be prescribed.

Provided that the Finance Officer sha'i incur any expendi-
ture or make any investment with prior approve| of the Executive
Council or as may be prescribed.

Subject to the control of the Executive Council, the Finance Officer shall :—

(a) ensure that the limits fixed by the Executive Couicil for recurring
and non-recurring expenditure for a year are not exceeded and that
the moneys are expended for the purposes for which they are granted
orallotted: Sl

(b) be responsible for prcp{ai'alinn of annual accounts, financial estimates
and the budget of the Vishwavidyalaya and for their presentation Lo
the Finance Committee and the Executive Council:

(c) keep a constant watch on the cash and bank balances and on invest-
ments;




554 (43)

BHTe Te9E, feAiE 1 s o2

A

(n

(2)

(1)
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2)

(h

2)

(1)

(2,

(d) watch the progress of the collection of revenue and advise with re-
gard to the methods of collection of revenue;

(e} ensure that the registers of buildings, land, furniture equipments etc.
are maintained up to date, and the stock checking is conducied n
respect of equipments and other consumable materials in all offices,
laboratories, colleges and institutions maintained by the Vishwa-
vidyalaya:

(N bring to the notice of the Vice-Chanéellor"any unauthorized expen-
diture or other financial irregularity and suggest appropriate action 10
be taken against persons at fault; and

(g) call from any office, laboratory,.college or.institution maintained by
the Vishwavidyalaya, any information or returns as he may consider
necessary for the exercise of his powers, performance of his func-
tions or discharge of his duties.

Each College shall have a Dean, who shall be a whole time salaried officer of
the Vishwavidyalaya appointed by the Vice-Chancellor in such manner and
on such terms and conditions as may be prescribed.

The Dean of College shall exercise such powers and perform such duties as
may be prescribed.

Each Faculty of the Vishwavidyalaya shall have a Dean, who shall be a whole
time salaried officer of the Vishwavidyalaya appointed by the Vice-Chancel-
lor in such manner prescribed and on such terms and conditions as may be
prescribed.

The Dean of each Faculiy shall be the Chief Executive and Academic officer
of the faculty responsible to the Vice-Chancellor for its administration.

The Dean of Faculty shall be responsible for organization. administration and
conducting teaching. research and extension education, administration of farms,
research center's, hospitals, diagnostic centers, etc. under his jurisdiction.

Every Dean of Faculty shall have such other powers and perform such other
duties as are Jaid down by or under this Adhiniyam and as may be prescribed.

The Directors shall be whole time officers of the Vishwavidyalaya appointed
by the Vice-Chancellor in the manner prescirbed.

The Directors-shall exercise such powers and perform such duties as may be
prescribed

The Dean of the Student Welfare shall be a whole time salaried officer of the
Vishwavidyalaya and shall be appointed by the Vice-Chancellor in such
mannzr prescrined and on such terms and conditions of service as may be
prescribed.

The Dean 52 Sicden. Weltare shall exercise such powers and perform such
duties as may be conferred or imposed on him by the Statutes.

Dean of College.

Dean of Faculty.

Duties of Dean
faculty.

The Directors.

De‘an of student
wellare.
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. - CHAPTER-IV _
Authorities of the Vishwavidyalaya

The authorities of the Vishwavidyalaya shall be the Executive Council, the Academic
Coundil, the Board of Studies, the Finance Committee and such other bodies of the
Vishwavidyalaya as may be declared by the statutes to be authorities of the
Vishwavidyalaya.

(1)

2)

The Chancellor shall, as soon :as may be after the first Vice-Chancellor is

Y appomtcd under sub-section (1) of Section 10, take action to constitute the

Executive Council.

The Executive Council shall consist of the following members, namely :—

Ex-Officio Member

(i) . -The Vice-Chancellor ;

(ii) The Secretary(s) to Government-in-charge of Animal Husbandry/
Dairy/Fisheries Department(s);

(iii)  The Secretary to Government-in- charge of Finance Department;

(iv)  All Directors;

(v) All Deans of Faculues'

(vi) All Deans of Colleges;

(vii)  The Registrar.

Other Members—
(i) Two scientists (not below the rank of Professor) having special knowl-
edge or practical experience in teaching, research and extension edu-
- cation in the field of veterinary and animal sciences to be nominated
by the Chancellor.

(ii) one person from outside the Vishwavidyalaya in the field of veten-
nary and animal sciences to be nominated by the Chancellor.

(iii) one livestock farmer to be nominated by the Governmen!.

(iv) one representative from among the goushalas in the state 1o be nomi-
‘nated by the State Govemmenl

(v) one representative of the industries connected with dairy. 1o be nomi-
nated by the Government.

(vi) one woman social worker to be nominated by the Government.

(vii)  one representative of:the Indian Council of Agricultural Research
(Veterinary Division), to be nominated by Director General [CAR.

(viil)  one representative of the Veterinary Council of India 1o be nomi-
nated by the head of that Council.

(ix) Two Members of the State Legisiative Assembly to be nominated by
the Speaker of the Chhattisgarh Vidhan Sabha in, consultation with
the Leader of the House and the Leader of Opposition:

Provided that no member so nominated shall be disqualified
for being 4 member of the Vidhan Sabha:

Provided further that 2 member of the Chhattisgarh Vidhan
Sabha nominated to the Executive Council shall cease 1o be a
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23.

(x) The Vice-Chancellor shall be the ex-officio Chairman of the Execu-
tive Council and the Registrar shall be the ex-officio Member Secre-
tary to the Executive Council.

(xi) The terms of oﬁ‘lce of the Members of the Executive Council other
than the ex-officio members shall be four years.

(xii)  The members of the Executive Council shall be entitled to receive
sitting fees from the Vishwavidyalaya and such daily and travelling
allowances as may be prescribed:

Provided that nothing contained in this sub-section shall pre-
clude any member froni.q;;g\_ving his normal emoluments or allow-
ances to which he is entitled by virtue of the office he holds.

(xiii) A member of the Executive Council, other than the ex-officio
member, .may tender resignation of his membership at any time
before the expiry of the period of his tenure and such resignation
shall be conveyed to the Chancellor by a letier in writing by the

“member and the resignation shall take effect from the date of

tendering the resignation.

The Executive Council shall have the following powers, namely :—
(i) to make, amend or repeal the statutes, ord,i_ganc:e:.é-'and-_regulationsz

(i) to consider and review the financial requirements and-approve the annual
ﬁnancia]_;stima[es of the Vishwav.i;_!y-alaya;

(iii) to provide for the admimsiration of any funds pluccfi al the disposal of the
' - Vishwavidyalaya for the purposes intended:

{iv} = to arrange for the investment and withdrawal of funds of the Vishwavidyalaya;
(v) to borrow money for the purposes of the Vishwavidyalaya, with the approval
of the Government on the security of the property of the Vishwavidyalaya and

to make suitable arrangements for its repayment;

(vi) to hold, control and administer the:properiics of the Vishwavidyalaya;

{vil) 1o determine the form of, provide for the custody and regulate the use of the

common seal of the Vishwavidyalaya ;

(viii)  to appoint such committees, either standing or temporary, as it may consider
necessary and specify the terms of reference thereof subject to the provisions
of this Adhiniyam and the statutes;

(ix) to determine and regulate all questions of policy relating to the Vishwavidyalaya
in accordance with the provisions of this Adhiniyam and the statutes;

(x) to make financial provision for the instri_:clion. teachings, research advance-
ment and dissemination of knowledge in such branches of learning and courses
of study as may be determined by the Academic Council:

(xi) to provide for the establishment and maintenance of colleges. hostels, labora-
tories experimental goushala farms and other facilities, necessary for carrying
out the purposes of this Adhiniyam;

(xii)  to provide for the institution, maintenance and awan! of scholarships. fellow-
ships, student ships, bursaries exhibitions, medals ui.J prizes:

Powers of Executive
Council.
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(xiit)

(xiv)

a)

f‘{)

(3)

(4)

to accept on behalf of the thwawdyalaya trust, bequesr., donation and
transfer of any movablc or immovable property made to it;

to enter into contract on behalf of the Vi shwavldyalaya. and

to Exercu;e such other powers, not mconsmlent w1th Lhe provisions of this
Adhimyam or the'statufes, as miay be necessary for carrying out the purposes
of this Adhiniyam.

The Executive Council shall meet at such times and places and-shall subject
fo the provasmns of sub- secnon (2) and {3), observe such rules of proccdure
‘in regard to ‘rransactmn of business at its mectmgs including the quarum at
meetings as may be presribed:

months.

‘The Vi_'r':__é_';_'(f:har;c:é'!'lo'r shall presidé over a meeting of the Executive Council.

All questions at any meeting of the Executive Council shall be decided by a

majority of votes of the members present and voting and in the case-of any
equality of voles, the Vice-Chancellor or the member presiding, as the case
may be, shall have and exercise a second or casting vote.

" The Executive Council may, for purposes of consultation, invite any person

having special knownedge or practical experience in any subject upder con-
sideration to attend any meeting and such person may speak and otherwise
take part in the proceedings of such meeting, but shall not be entitled to vote.

The Academic Council shall be the academic authority of the Vishwavidyalaya and

- shall, subject to the provisions ‘of the' statutes, have the countrol and general regulation

of teaching, research, development and extension and examinations in the
Vishwavidyalaya and shall be responsible for the maintenance of the standards thereof.

(n

(3)

The Academic Council shall consist of the following members, namely :—
Ex-Officio Members— :
(a) " The Vice-Chancellor ;
(b) The Directors;

(c) All Deans of Faculty;
(d) All Deans of College;

{e) The Registrar-Member Secretary.
Other Members—
(a) Members not exceeding five, from amongst the Heads of Depart-

ments to be nominated by the Vice-Chancellor, on rotational basis;

(b) Three persons having special knowledge of or practical experience
in différent aspects of veterinary and anima] sciences, prelerably
representatwes of Indian Council of Agracultural Research and
Veterinary Council of India to be nominated by the Vice-Chancellor.

The Vice-Chancellor shall be the ex-officio Chairman of the Academic
Council and the Registrar shall be the ex- ~officio Secretary of the Academic
Council.

The term of office of the members of the Academic Council, other than the
ex-officio members, shall be three years. '

'lsroyided that the Executive Council shall meet as least once in three
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27.

28.

(4) The members of the Academic council shall nat be entitled to receive any
remuneration from the Vishwavidyalaya except suchsitting fees. daily and
travelling allowances as may be prescribed:

Provided that nothing contained in the sub-section shall preclude
any member from drawing his normal emoluments or allowances to which he
is entitled by virtue of the office he holds.

{5) A member of the Academic Council other than the ex-officio members may
terder resignation of his membership atany time before the expiry of the term
o! s office and such resignation shall be conveyed to the Chancellor by a
lesier in writing by the member and the resignation shall take effect from the
date of its acceptance by the Chancellor.

Subject to -he provisions of this Adhiniyam and the Statutes, Academic Council

shall :— ;

(i) G :nerally regulate and have the control of, and be responsible for, the main-
te 1ance of standards of teaching, research and examination of the Vishwa-
vidyalaya and for laying down the requirement for obtaining degrees;

(ii) ac vise the Executive Council and other authorities of the Vishwavidyalaya on
aly academic matters to make Statutes, Ordinances and regulations regard-
rg—

(a) the admission of student to the Vishwavidyalaya and the number of
students to be admitted;

{1 the courses of study leading to degrees, diplomas and other academic
distinctions; and '

Y the conduct of examinations and maintenance and promotion of stan-
dards of education.

(iii) 2 vise the Executive Council on all academic matters including the control
¢ «d management of libraries;

(iv) r::ake recommendations to the Executive Council for the institution of teach-
i g, research and extension education posts and in regard to the duties thereot:

(v) t.ormulate, modify or revise schemes for the constitution or reconstitution of
¢ spartments of teaching, research and extension education:

(vi) 1 ake recommendations to the Executive Council regarding teaching, research
i 1d extension education; : .

(vii) - ake recommendations to the Executive Council regarding the qualifications
be prescribed for treaching, research ‘and extension education posts in the
\ .shwavidyalaya:

(viii) -ake recommendations to the Executive Council for the conferment of
norary degrees or other distinctions;

(ix) 1 ercise such other powers and perform such other functions as may be pre-
cribed; and

(x) ‘opose draft to the Executive Council for making, amending or repealing
rdinances.

(1 " ne Vishwavidyalaya shall have one or more faculties as may be prescribed

-y the Statute,

Powers and functions
of Academic Council.

The Faculties,
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(2) Each faculty shall consist of Dean and such other members and shall have
such powers and perform such duties as may be prescribed by the statute.

3) Each faculty shall have such departments as may be assigned to it by the
Adhiniyam. ' c

(4 Dean of Faculty shall be appointed as per provisions of such-section (1) of
Section 17. s

(5) Dean of Faculty shall be the Chairman of the faculty and shall be respon-

sible for the implementation of the Statute, the Ordinance and the Regulation

_ relating to the faculty and for the conduct and maintenance of standards of
teaching, research and extension.

(6) In addition to the faculties the Vishwavidyalaya shall have one “Centre for
Kamdhenu and Panchgavya ReSearch and Extension” for conducting research,
developing technologies and providing training exclusively in the field of

~ Kamdhenu and Panchgavya sciences and technology, the constitution, func-
tions and activities of which shall be prescribed by the statutes, ordinances
and regulations that may be made in this behalf.

The Board of Studies. 29, There shall be a Board of studies for one or more faculties, constitution and functions
of which shall be such as may be prescribed.

Finance Committee, 30. (1) The Executive Council shall appoint a Finance Committee consisting of the
following members, namely ‘—
(a) the Vice-Chancellor;

(b) the Secretary to Government in-charge of Animal Husbandry, Dairy
and Fisheries Department (s);

(c) the Secretary(s) to Government in-charge of Finance Department(s):

(d) One member chosen by the Executive Council from amongst its non
official members; and

(e) Finance Officer.

(2) In case the Secretary to Government in-charge of Animal Husbandry. Dairy
and Fisheries or Finance Department is unable to attend a meeting of the
Finance Committee, for any reasons, he may depute any officer of his depart-
ment or his nominee not bélow the rank of Deputy Secretary to Government
to attend the meetings, and the officer so deputed shall have the right to take
part in the discussion of the meetings but shall not have the right to vote.

(3) The Vice-Chancellor shall be the ex-officio Chairman of the Finance Com-
mittee and the Finance Officer shall be the ex-officio Secretary of the Finance
committee.

(4) The Finance Commitiee shall;
(a) examine the annual accounts and the annual financial estimates of
the Vishwavidyalaya and advise the Executive Council thereon:

(b) review the financial position of the Vishwavidyalaya from time to
time;
(c) make recommendation to the Executive Counc:l on every proposal

involving expenditure for which no provision has been made in the

annnal Finanstal aetinvatas e ahealh Snirnaliias Avsaawditiian fov mamnnmn
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()  make recommendation to thé Exécutl'ive Council on all matters
relating to the finances of the Vishwavidyalaya; and

(e) perform such other function as may be presﬁ-ib::d,

The Executive Council may constitute such other authorities of the Vishwavidyalaya
as may be necessary in the manner prescribed by the statutes.

CHAPTER-V
Funds and Accounts

The Vishwavidyalaya shall have a Vishwavidyalaya Fund to which shall be credited its
income from fees, endowments, grants, donations and gifts, if any; and any contribu-
tion or grant made by the Central Government, State Government, the Vishwavidyalayz
Grants Commission established under section 4 of the University Crants Commission

" Act, 1956 (No. 3 of 1956) or authority alike or any local authority or any corporation

owned or controlled by such Government.
The Vishwavidyalaya may have such other funds as prescribed.

The funds and all moneys of the Vishwavidyalaya shall be managed in such manner as
prescribed.

(1) The Government shall, every year, make non-lapsable lump sum recurring
and non recurring grants to the Vishwavidyalaya to meet such additonai
expenditure, as the Government may deem necessary for the proper function-
ing of the Vishwavidyalaya.

2 The Vishwavidyalaya shall furnish such statements, accounts, reports and other
particulars relating to any grint made by the Government and its utilization as
the Government iay require

The Vishwavidyalaya Fund shall be uti'ized for the following objects:
(i) repayment of debts incurred ty the Vishwavidyalaya for the purpose of this
Adhiniyam and the Statutes, and the Regulations made there under;

(i) expenses of any suit or proceedings to which the Vishwavidyalaya is a party;

(i) payment of the salaries and allowances of the officers and employees of the
Vishwavidyalaya, membe:s of the teaching staff and establishment employed
in the colleges and the depariments of Vishwavidyalaya for and in furtherance
of the purposes of this Adhiniyam and the Statutes and Regulations made
there under and to the payment of pension or any Provident Fund contribution
to any such officers and employees, members of the teaching staff or the mem-
bers of such establishments;

() Payment of the travelling and other allowances of the members of the Execu-
tive Council and the Academic ‘Council and any other authorities of the
Vishwavidyalaya or the members of any Committee appointed by any of the
authorities of the Vishwavidyalaya in pursuance of any provisions of the
Adhiniyam and the Statutes, and the regulations made thereunder;

(v) Payment of fellowships, schollarships, studentships and other awards to
students;

(vi) upkeep of colleges, departments, residences and hostels;

Caonstitution of other
authorities.

Vishwavidyalaya
Fund.

Other funds,

Management of
Funds.

Grants,

Objects  to  which
Vishwavidyalaya &
fund may be applied.
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(viii) ~ payment of any expense incurred by the Vishwavidyal: a in carrying out the
provisions of this Adhiniyam, Statutes, and the Regulat’ ‘ns made thereunder;
and

(ix) payment of any other expense, not specified in any of "¢ preceding clauses
declared by:the Executive Council to be the expense f r the purpose of the
Vishwavidyalaya. . :

AwmaAccovsisind. .37, (1) The annual accounts prepared by the Finance Officer ~4all be submitted 10

M‘_" g such examination and audit as the Government may d (it and a copy of the
annual accounts and audit report shall be submitted to . Government.

(Z) ‘The Vishwavidyalaya'shg}l settle objections raised int" audit and carry out

- such instructions as may be issued by the Government on the audit report.

(€] The Government shall cause the annual accounts and +e audit report to be

-laid before the Vidhan Sabha together with their comn  1ts.

) Thc Fmance Officer shall, beforc such dzte as prescnl,. i, prepare the annual
financizal estimates for the cnsmng ysar.

5) The an nual_accounts and the annual financial estimate repared by Finance
Officer shall be placed before the Execuiive Counc: together with the
remarks of the Finance committee for approvalatitsa .ual meeting and the
Executive Council may pass resolution with reference ** :reto and communi-
cate the same to the comptroller who shall take actior n accordance there-
with.

CHAPTER-VI
Conditions of Service

Pensions  gratuity, 3§, (1) The Vishwavidyalaya shall institute for the benefit of '1s officers, teachers

= and other employees such pension, gratuity. insurance . ad provident fund as
it may deem fit, in such manner and subject to such ¢ 1ditions as may be
prescribed by the Government from time to time.

Explanation— For the purposes of this section and section 7, the word
“Officer” shall not include ttie Chancellor of _.e Vishwavidyalaya.

(2) The Vishwavidyalaya may, in consultation with the Fi' 1nce Committee, in-
vest the provident fund amount in any Nationalized 1* nk of India or Post
office.

Comiilansaliordics: .35, (N Subject to the provisions of this Adhiniyam, the appo: ment, procedure for
selection, pay and allowances and other conditions ¢ ervice of officers,
teachers and other employees of the Vishwavidyalaya« i1 be such as may be
prescribed.

(2) No person shall be appointed as a salaried tcacher of ¢ Vishwavidyala a.
except cn the recommendations of a seléction comm® .2 consnmtcd for +ne
purpase in accordance with the provisions of the statutes.

3) _The payment of salaries to the officers, 1eachers and other employees of the
Vishwavidyalaya shall be in accordance with the scales fixed by statute with
prior approval of the state Government.

(4) The number of officers, teachers and other employeés ot ihe Viqhwavidyala\ra

and the method of their selection shall, unless otherwlse provided in this
Adhiniyam be such as may be prescribed.
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CHAPTER-VII
Statutes, Ordinances and Regulations
40, Subject to the provisions of this Ad.iiniyam, the statutes may provide for all or any of ~ Statutes.
the following matters, namely -—
(i) The conditions under which the research in the Vishwavidyalaya may be car-
ried on;
(1i) the manner in which and the conditions under which the honorary degrees
and other distinctions may be conferred;
(1ii) the fixation, payment and receipt of fees and other charges;
(iv) the prescription of academic qualifications and standards for admission to the
Vishwavidyalaya;
(v) the terms and conditions subject to which the Registrar may be appointed and
his powers, functions and dutics;
(vi) the terms and conditions subject to which the Finance Officer may be
appointed and his powers, functions and duties;
(vit) the terms and conditions subject to which the Directors may be appointed and
their powers and duties;
{viii)  the daily and travelling allowances (o be paid to the members of the Execu-
tive Council, Academic council and other authorities of the Vishwavidyalaya
and the Committees thereof; .
(ix) the assignment of subjects of study for each faculty;
(x) the constitution, powers and functions of Faculties;
(xi) the constitution, pow. 5.  lunctions of the Board of Studies;
(xii) the constitution. powers and functions of the other authorities of -the
Vishwavidyalaya;
(xiii)  the manner in which the Dean of each faculty may be appointed;
(xiv)  the establishment and management of the funds and moneys of the
Vishwavidyalaya;
(xv)  the manner of publication of the accounts audited; -
(xvi)  the period for which and the manner in which the instruction, teaching and
training and holding examinations shall be conducted for the students referred
1 in sub-section (b) of Section 42; and
(xvii)  any ciher mat'er which is required to be or may be prescribed.
41. (1) The Executive Council may, from time to time, make statutes and amend or  Statutes how made.
repeal the statates in the manner hereinafier provided in this section.
v2) The Academic Council muy propose to the Executive Council, the draft or

any statute or of any amendment to. or of repeal of a statute to be passed by
the Fv~=zti.e Council and such draft shall be considered by the Executive
Council at its next meeting:
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(3} The Executive Council may consider the draft proposed by the Academic
Council under sub-section (2} and may either pass or reject or returm the draft
with or without amendment to the Academic Council for reconsideration.
(4) (a) Any member of the Executive Council may proposed to the
Executive Council the draft of a statute and the Executive Council
may either accept or reject the draft, if it relates to a matter not
falling within the purview of the Academic Council.
(b) In case such draft relates to a matter within the purview of the
Academic Council, the Executive Council shall refer it for consider-
ation of the Academic Council, which may either report to the
Executive Council that it does not approve the drafl or submit the
draft to the Executive Council in such form as the Academic Council
may approve and the Executive Council may either approve, with or
without amendment, or reject the draft.
(5) A statute passed by the Executive Council shall be submitted to the Chancel-
lor who may assent thereto or with hold his assent and a statute passed by the
Executive Council shall have no validity unless it has been assented to by the
Chancellor,
Ordinances, 42. Subject to the provisions of this Adhiniyam and the statutes, the ordinances may

provide for all or of the following matters, namely :—

(a)

(b)

{c)

(d)

(e)

(4]

(g)

(h)

(i)

@

(k)

the conduct’of examinations including the appointments of examiners and
their terms and conditions;

the admission of the students to the Vishwavidyalaya and their enrolment and
continuance as such and the conditions and procedures for dropping students
from enrolment;

the fees which may be charged by the Vishwavidyalaya;

the courses of study to be laid down for all degrees, dipinmas and other
distinctions; i

the conditions under which students shall be admitted to the degrees diplo-
mas or other courses and examinations of the Vishwavidyalava and their eli-
gibility for the award of degrees and diplomas;

the condition of conferment of degrees, diplomas and other academic
distinctions;

the maintenance of discipline among the students of the Vishwavidyalaya,

the special arrangements, if any which may be made for residence, discipline
and teaching women students;

the conditions of residence of students of the Vishwavidyalava and the levy
of fees for hostel;

the recognition und,"}nanagcmcnt of hostels not maintained by the
Vishwayidyalaya; and

any other matter required by Adhiniyam or Statutes to be dealt by or under
the Ordinance of the Vishwavidyalaya.
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(2)

3)

)

(D

2

3)

(1

(2)

No Ordinance concerning the academic matters shall be made by the
Executive Council unless a draft thereof has been proposed by the Academic
Council.

The Executive Council shall not haye the power to'amtend any draft proposed
by Academic Council under sub-section (2) but may reject or return it to the
Academic Council for reconsideration, in part or in whole, together with any
amendment which Executive Council may suggest.

All ordinances made by the Academic Council shall have effect from such
date as it may direct, but every ordinance so made shall be submitted to the
Chancellor within two weeks. The Chancellor shall have the power to direct
the Executive Council, within four weeks of the receipt of the ordinance to
suspend its operation, and he/she shall, as soon as possible, inform the
Executive Council of his or her objection to it, he or she may after receiving
comments of the Executive Council either withdraw the order suspending the
ordinance ar disallow the ordinance and his or her decision shall be final.

Subject to the provisions of this Adhiniyam and'statutes, the authorities of the
Vishwavidyalaya may make regulations consistent with this Adhiniyam to
provide for all or any of the following matters, namely :—

(a) - - the appointment, procedure for selection,’ pay and allowances and

r ~ other conditions of service of officers, teachers and other employees
of the Vishwavidyalaya;

(b) the giving of notice to the members of any authority of the

+ Vishwavidyalaya the dates of the meetings and the business to be
transected.at the meetings and for keepmg record ‘of the proceedings
of the meetings;

(c) the procedure to be observed at the meetings and the number of
members required to form the quomm; and |

(d) any other matter which is rcqulred to he or may be prescribed by
regulations.

The Academic Council may, subject to the provisicns of the statutes, make
regulations providing for the courses of study, system of examinations and
award of degrees, diplomas and other academic distinctions of the
Vishwavidyalaya, after receiving the drafts of the same from the board of
studies concerned.

The Executive Council may issue such directions as it may think fit to the
authority concerned to amend any regulation,

CHAPTER-VIII

“Transfer of Colleges*and Institutions, Employees and Funds

Notwithstanding anything contained in.the Indira Gandhi Krishi Vishwa-

. vidyalaya Adhiniyam, 1982.&o. 20 of 1987), or the statutes, regulations and

orders made thereunder, on and from the commencement of this Adhiniyam,
the Colleges mentioned in the Schedule shall stand transferred to, and main-
tained by, the Vishwavidyalaya as consitutent college and institutions along
with the movable and immovable property of the Vishwavidyalaya.

On and from the commencement of this Adhiniyams the control and manage-
ment of the colleges and institutions specified in sub-section (1) and all pro-
perties, assets and liabilities of the Indira Gandhi Krigli' Vishwavidyalayu. in
relation thereto shall stand transferred to, and vest in t'i2 Vishwavidyalayu.

Regulations.

Transfer of certain
colleges and institu-
tivns to Vishwa-
vidyalaya.
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The Government may, at any time after the commencement of this Adhiniyam.
transfer to the Vishwavidyalaya any of its lands for the use of the Vishwa-
vidyalaya on such terms and conditions as it may deem proper.

The Government may, at any time after the commencement of this Adhiniyam,
transfer to the Vishwavidyalaya, the control and management of any of its
colleges or institutions on such terms and conditions as it may deem fiL.

Notwithstanding anything conlained in any other Act for the time being in
force, relating to the establishment of a Vishwavidyalaya in the State or the
statutes, regulations and orders made there under; on and from the date to be
specified by the Government, the colleges and institutions referred to in sub-
section (1) shall stand de-affiliated preceding such specified date and shall be

- deemed to be colleges or institutions affiliated to the Vishwavidyalaya and the

provisions of this Adhiniyam shall, as far as may. be, apply accordingly.

Notwithstanding anything contained in this Adhiniyam, the statutes or regulations,
every student of the colleges specified in sub-section (1) of Section 45 immediately
before the commencement of this Adhiniyam was studying in such colleges or was

eligible to be admitted to any examination held or conducted by the Indira Gandhi -

Krishi Vishwavidyalaya and shall be permitted to complete his course of study or be
admitted to the examination of the Vishwavidyalaya and the Vishwavidyalaya shall
make arrangements:

(a)

(d)

(N

2

@)

for the instruction, teaching, training and holding examination for sucH
student for such period and in such manner as may be determined by the /ﬁi'Sl
Vice-Chancellor in accordance with the course of study in the Indira Gandhi
Krishi Vishwavidyalaya; and ’

for the conferment of the corresponding degree, diploma or other academic
distinction of the Vishwavidyalaya upon the qualified student on the result of
such examination.

Every person who, immediately before the commencement of this Adhiniyam,
is serving in the colleges and institutions of the Indira Gandhi Krishi
Vishwavidyalaya which shall get transferred to the Chhattisgarh Kamdhenu
Vishwavidyalaya shall, as from the said day, become an employee of the
Chhattisgarh Kamdhenu Vishwavidyalaya.

(a) As soon as may be, after the commencement of this Adhiniyam, the
Government may, after consulting the Vice-Chancellor of the Indira
Gandhi Krishi Vishwavidyalaya and the Chhattisgarh Kamdhenu
Vishwavidyalaya, direct, by general or special order, that such
employees of the Indira Gandhi Krishi Vishwavidyalaya and as are
specified in such order, shall stand allotted to serve in connection
with the affairs of the Indira Gandhi Krishi Vishwavidvalaya and or
Chbhattisgarh Kamdhenu Vishwavidyataya with effect from such date
as shall be specified in such order;

(b) With effect on and from the date specified in the order under clause
(a) of sub-section (2), the persons specified in such order shali be-
come employees of the Indira Gandhi Krishi Vishwavidyaiaya or
Chhattisgarh Kamdhenu Vishwavidyalaya and those transferred to
the Chhattisgarh Kamdhenu Vishwavidyalaya, shall cease to be
employees of the Indira Gandhi Krishi Vishwavidyalaya, as the case
may be.

Every ﬁerson referred to in sub-section (1) shall hold office under the
Chhattisgarh Kamdhenu Vishwavidyalaya for the same tenure and at the same
remuneration and upon the same right and privilege as to pension or gratuity,
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if any, and other matters as he would have held on the commencement of this
Adhiniyam or the date specified in the order under clause (a) of sub-section
(2}, as the case may be, as if this Adhiniyam had not come into force.

The liabilities to pay pension and gratuity and accumulated superannuation
fund or other like funds, to the person teferred to in Sib-section (1) shall be
the liability of the Indira Gandhi Krishi Vishwavidyalaya, and Chhattisgarh
Kamdhenu Vishwavidyalaya proportional to the length of service in
Vishwavidyalaya’s mentioned above.

The sums of the credit of the provident fund accounts of the persons referred
to in sub-section (3) of section 47 as on the appointed day and of the persons
referred to in sub-section (2) of that section as on the date specified in the
order under clause (a) of the said sub-section (2) shall be transferred to the
Chhattisgarh Kamdhenu Vishwavidyalaya and the lidbility in respect of the
said provident fund accounts shall be the liability of the Chharttisgarh
Kamdhenu Vishwavidyalaya.

There shall be paid to the Chhattisgarh Kamdhenu Vishwavidyalaya out of
the accumulations in the superannuation fund and other like funds, if any, of
the Indira Gandhi Krishi Vishwavidyalaya and or, as the case may be, of the
Government such amounts as have been credited to the superannuation fund
or other like funds, if any, on behalf of the persons referred to in sub-section
(1)and (4) of section'47, and the amounts so paid shall form part of the super-
annuation fund or other like funds, if any, that may be established by
Chhattisgarh Kamdhenu Vishwavidyalaya for the benefit of its employees.

7 he Indira Gandhi Krishi Vishwavidyalaya shall, out of its funds as on the
¢ ymmencement of this Adhiniyam, pay to the Vishwavidyalaya such amount

as the Government may, in consultation with the Indira Gandhi Krishi

Vishwavidyalaya and Chhattisgarh Kamdhenu Vishwavidyalaya by an order
specify.

The State Government shall make an endeavour to issue the order under sub-
section (1) within 18 months of the establishment of the Vishwavidyalaya.

CHAPTER-IX
Emergency Powers of the State Government

if the State Government is satisfied that owing to mal administration or finan-
 ial mismanagement in the Vishwavidyalaya, a situation has arisen where by
i nancial stability of the Vishwavidyalaya has become insecure, it may by
1 atification, declare that the finances of the Vishwavidyalaya shall be subject

13 the control of the State Government.

very notification issued under sub-section (1) shall, in the first instance, re-
~ain in operation for a period of one year from the date specified in the noti-
zation and the State Government may, from time to time, by a like notifica-
on, extend the period of operation by such further period as it may think fi,
rovided that the total period of operation does not exceed three years.

Juring the period of operation of the notification issued under sub-section
1), the executive authority of the State Government shall extend to the
:siving of directions 1o the said Vishwavidyalaya to observe such cannons of
-nancial propriety as may be specified in the direction and to the giving of
sach other directions as the State Government may deem necessary and
s dequate for the purpose.

Provident fund,
pension  ond other
fund.

Transfer of funds.

State Government to
assume financial
Control in certain
circumsiances.
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3

Notwithstanding anything contained in this Adhiniyam, any such direction
may include provision requirifg— _
(a) the submission of the budget to the State Government for sanction;

(b) the Vishwavidyalaya to submit every proposal involving financial
implications to the State Government for sanction;

(c) the submission of every propasal for revision of scales of pay and
rates of allowances of the officers, teachers and other persons
employed by the Vishwavidyalaya to the State Government for
sanction.

(d) the reduction of salaries and allowances of all or any class of per-
sons employed by the Vishwavidyalaya;

(e) the lowering c‘iawn of scales of pay and rates of allowances, and

() in regard to such olﬁer matters as may have the effect of reducing the
financial strain on the Vishwavidyalaya.

Notwithstanding anything contained in this Adhiniyam, it shall be binding on
every authority of the Vishwavidyalaya and every officer of the Vishwa-
vidyalaya to give effect to the direction given under this section.

Every officer of the Vishwavidyalaya shall be personally liablé for misappli-
cation of any fund or property of the Vishwavidyalaya as a result of non-
compliance of the direction given under this section to which he shall have
been a party or which shall have happened through or been facilitated by
gross neglect of his duty as such officer and the loss so incurred shall, on a
certificate issued by the Secretary in charge of Animal Husbandry Depart-
ment, be recovered from such officer as an arrears of land revenue:

Provided that no action to recover the amount of loss as an arrear of
land revenue shall be taken until reasonable opportunity has been given to the
person concerned to furnish an explanation and such explanation has been
considered by the Government.

If the State Government, on receipt of report or otherwise is satisfied that a
situation has arisen in which the administration of the Vishwavidyalaya
cannot be carried out in accordance with the proyisions of the Adhiniyam,
without detriment to the interests of the Vishwavidyalaya, and it is expedient
in the interest of the Vishwavidyalaya so to do, it may by notification, for
reasons Lo be mentioned there in, direct that the provisions of sub-section (2),
(3), (4) and (5) shall, as from the date specified in the notification (hereinafter
in this section referred to as the appointed date) apply to the Vishwavidyalaya.

The notification issued under sub-section (1) (herein after referred to as the
notification) shall remain in-operation for a period of one year from the ap-
pointed date and the State Government may, from time to time, extend the
period by such further period as it may think fit:

Provided that the total period of operation of the notification shall
not exceed three years.

As from the appointed date, the Vice-Chancellor holding office immediately
before the appointed date, shall notwithstanding that his term of office has
not expired, vacate his office, and the Chancellor shall, simultaneously with
the issuance of the notification, appoint another person as Vice Chancellor in
consultation with the State Government and the Vice Chancellor so appointed
shall hold office during the period of operation of the notification:
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Provided that the Vice-Chancellor so appointed may notwithstand-
ing the expiration of the period of operation of the notification continue to
hold office thereafter until’ ﬁlsﬁuccessor enter upon office up to a maximum
period of six moriths.

As from the appmnted date, the'following consequences shall ensue,
namaly —
(a) Every person holding office as a member of Executive Council, or
" the Academic Council, as the casé may be, immediately before the
appointed date shall cease to hold that office.

(5)  Until the Executive Council or the Academic Council, as the case
may be, is reconstituted, the Vice-Chancellor appointed under sub-
section (3) shall exercise the powers and perform the duhcs
conferred or imposed by or under this Adhlmyam, on the Executive
Council or the Acadenuc Counml ¥ S

Tk

Provided that the Chancellor may, if he considers ﬁ

necessary $o to do, appom{ in consultation with the State Gover
_ment, a committee cons;sung of an educationist, an administrativ
expert and a financial expert to assist the Vace—ChanceIlor appointe
under sub—sectlon (3) :n exerc:se of such powers. and performance of

such dunes .

Before the expiration of the period of operation of themotification or as earl

as may be pracucabie thcrcaﬂer the Vice- Cham.e!lor shall take steps to cong
stitute the Executive Counicil and the Academic Council in accordance with
the provisions of the Adhlmyam, and the Executive Council and the Aca-
demic Council so constituted shall begin to function on the date immediately
following the date of expiry of the period of operation of the notification or
the date on which the respective bodies are so constituted, whichever is later:

!

P‘rovlde,d that if the Executive Council and Academic Council are
not constituted before the expiration of the penod of operation of the notifica-
tion, the Vice-Chancellor shall on such expiration, exercise the powers of
each of these authorities subject to prior approval of the Chancellor till the
Executive Council or Academlc Caunc:l as the case may be, is so consti-
tuted.

CHAPTER-X e
Miscellaneous i 2%

v

The Chancellor shall have the right to cause an inspection, to be made by such_‘

person or persons as he may direct, of—

(a) the Vishwavidyalaya, its buddmgs,'laboramrics, libraries, museums, ..

workshops and equipments;
(b) any college, institution or hostel maintained by the Vishwavidyalaya;

(c) the teaching and other work conducted or done by the Vlshwag
wdya]aya, or

(d) the conduct of any examination held by the Vishwavidyalaya.
The Chancellor shall also have the right to cause an inquiry to be made by

such person or persons as he may direct in respect of any matter connected
with the administration or finance of the Vishwavidyalaya.

Inspection
Enquiry.

and
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The Chancellor shall, in every case, give notice o the Vishwavidyalaya of his
intention to cause an insepetion or inguiry to be madeand the Vishwavidyalaya
shall be entitled to be represented af such inspection or inquiry.

The Chancellor shall communicate to the Vishwavidyalaya his views with

, reference to the result of such inspection or inquiry and may, after ascertain-
ing the opinion of the Vishwavidyalaya therein, advise the Vishwavidyalaya
upon the action to be taken and fix a time limit for taking such action.

The Vishwavidyalaya shall, within the time [imit so fixed, report to the
_ Chancellor the action taken or proposed to be taken on the advice tendered by
the Chancellor.

_If the \Gshwawdya]aya does not take action within the time limit fixed or if
the action taken by the Vtshwav:dyalaya is in the opinion of the Chancellor
not saﬂsf&ctory, the Chancellor may, afler consxdermg any expianmon of-

he may dcem fit and the Vlshwavtdya!aya shail comply with such d]recuon

If the \ﬁshwawdyalaya dues nox; comply ‘with such direction within such time
as may b ed i in {hal behalf by the Chanceﬂor the chancellor shall havé
power to: appomt any person or bady 0 cnmpiy with such direction and make
such urder as may be necessary for the expenses thereof.

The annul report of the: thwavidyalaya shal! be prepared under the Direc-

" “tion of the Vlce Chance]for and subm;tf.cd to the E‘.xccunve Council at least

‘one monm before Lhe annua! meeting at which it is to be_consmeraﬂ

‘The Executive Cauncxl shall, after c':msmermg the snnual report, forward a
copy thereof fo the Govemment ; =

/ On receipt of a copy of the annual report, the Government shztlI cause a copy
of such report together with their. comments the:renn to be laid before the
Vldhan Sabha :

_If any question arises whetﬁ'er'-émjr person has been duly ‘nominated as, or is entitled to

be a member of any authomy of the V:shwawdya}aya or _other body of the
Vishwavidyalaya, the question shall be referred to the chancellor whose decision thereon
shall be final.

(.

(2

No person shall be qualified fo_ i'z}:n'hinanon as member of any of the autho-
rities of the Vishwavidyalaya, if, on the date of such nomination he is :—
(a) _of unsound mind or

(b) an applicant 1o be adjudlcated as an insolvent or an undischarged
mso]ven! or

(c) sentenced by a criminal court to imprisonment for any offence in-
volving moral turplludc

In case of dispute or doubt 'as:to'whe't}ier_ a p.e_rsé‘n is disqualified under sub-
section (. . the Executive Council shall refer such case to the Chancellor,
whose decision shall be final.

All casual vacancies among the members (other than ex-officio members).of any au-

thority or other body of the Vlshwawdyalaya shall be filled, as soon as may be, by the
person or body who or whlch nominated the memeber whose place has become vacant
and the persons nommated 1o a casual vacancy shall be a member of such authority or

Wi
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body for the remainder of the term for which the member whose place he fills would
have been a member:

Provided that no casual vacancy shall be filled, if such vacancy occurs within
six months before the date of the expiry of the term of the members of any authority or
other body of the Vishwavidyalaya.

(n The Executive Council may remove, by an order in writing made in this
behalf, any person from membership of any authority of the Vishwavidyalaya
by a resolution passed by a majority of the total membership of the Executive
Council and by a majority of not less than two third of the members of the
Executive Council present an voting at the meeting, if such person has been
convicted by acriminal court on an offence which in the opinion of Executive
Council involves moral turpitude or if he has been guilty of gross misconduct
and for the same reason the Executive Council may withdraw any degree or
diploma or other academic distinction conferred on, or granted to, that person
by the Vishwavidyalaya, )

(2) The Executive Council may also by an order in writing made in this behalf
remove any person from the membership of any authority of the Vishwa-
vidyalaya if he becomes of unsound mind or has applied to be adjudication
or has been adjudicated as an insolvenL.

(3) No action under this section shall be taken against any person unless he has
been given a reasonable opportunity to show cause against the action
proposed to be taken.,

(4) A copy of every order passed under sub-section (1) or sub-section (2), as the
case may be shall, as soon as may be after it is so passed, be communicated to
the person concerned in the manner prescribed.

All the authorities of the Vishwavidyalaya shall have power to constitute or
reconstitute committees and to delegate to them such of their powers as they deem fit
and such commitiees shall save as otherwise provided, consist of members of the
authority concerned and of such other persons, if any, as the authority in each case may
think fit.

No action or proceeding of any authority or other body of the Vishwavidyalaya shall
be invalidated merely by reason of the existence of any vacancy or of any defect or
irregularity in the appointment of a member of any authority or of other body of the
Vishwavidyalaya or of any defect or irregularity in any such action or proceeding not
affecting the merits of the case or on the ground only that the Executive Council did
not meet once in every three months.

The Vice-Chancellor, the Registrar, the Comptroller, the Deans and the Directors and
other employees of the Vishwavidyalaya all be deemed, when acting or purporting to
act in pursuance of any of the provision of the Adhiniyam, to be public servants within
the meaning of Section 20 of the Indian Penal Code. 1860 (No. 45 of 1860).

() If any difficulty arises in giving effect 1o the provisions of this Adhiniyam,
the State Government may by order published in official Gazette not incon-
sistent with the provision of this Adhiniyam remove the difficulty:

Provided that no such order shall be issued after the expiry of two
years from the appointed day.

(2) Every notification issued under sub-section (1) or under any other provisions
of this Adhiniyam shall as soon as possible after it is issued be placed on the
table of the Vidhan Sabha, and if before the expiry of the session in which it
is 50 placed or the next session the Vidhan Sabha makes any modification in
any such notification or the assembly decides that the notification should not

Removal from
membership,

Constitution of com-
mittees and delega-
tion of powers.

Pruéudings not to be
invalidated by reason
of vacancy.

Authorities to  be
public servant.

Removal of diffi-

culties.
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be issued the notification shall thereafter have effect only in such modified
form or be of no effect as the case may be, however that any such modifi-
cation or annulment shall be without prejudice to the validity or anything
previously done under the notification.

On and from the commencement of this Adhiniyam, the provisions of the
Indira Gandhi Krishi Vishwavidyalaya Adhiniyam, 1987 (No. 20 of 1987)

- (hereinafter in this section referred as the said Adhiniyam) shall cease to ap-

ply in respect of the colleges and the institutions to which this Adhiniyam
applies.

Such cessor shall not affect—

(a) the previous operation of the said adhiniyam; or

(b) any penalty forfeiture or punishment incurred in respect of any
offence committed against the said adhiniyam; or

(c) _any investigation, legal proceeding or remedy in respect of such
penalty forfeiture or punishment and any such investigation legal
proceeding or remedy may be instituted, continue or enforced and
any such penalty forfeiture or punishment may be imposed as if this
Adhiniyam has not been passed.

Notwithstanding anything contained in sub-section (1) all statutes and
regulations made under the Indira Gandhi Krishi Vishwavidyalaya Adhiniyam,
1987 and in force on the appointed day, shall in so far as they are not
inconsistent with the provisions of this Adhiniyam, continue to be in force
until they are repealed by statutes and regulations to be made under this
Adhiniyam. £

THE SCHEDULE
[Section 1(3)]

_Colleges of the Vishwavidyalaya

SN,

Name of the College S ' Place

College of Veterinary Science and Animal Anjora, Durg
Husbandry.

College of Dairy Technology Raipur

College of Fisheries ; Kabeerdham
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CHHATTISGARH ACT
(No.3 0of 2017)

THE CHHATTISGARH KAMDHENU VISHWAVIDYALAYA (SANSHODHAN)
ADHINIYAM, 2017

An Act further to amend the Chhattisgarh Kamdhenu Vishwavidyalaya Adhiniyam, 2011
(No.21 0f 2011).

Be it enacted by the Chhatitsgarh legislature in the Sixty-eighth Year of the Republic of
India, as follows :-

l. (N This Act may be called the Chhattigarh kamdhenu Vishwavidyalaya Short ‘i":
M1 extent an
(Sanshodhan) Adhiniyam, 2017. SenE—
(2) It shall extend to the whole State of Chhattisgarh.
(3) It shall come into force from the date of its publication in the Official Gazette.
2, In the Chhattisgarh kamdhenu Vishwavidyalaya Adhiniyam, 2011 (No. 21 of 2011), ~ Amendment  of
(hereinafter referred to as the Principal Act), in Section 9, in sub-section (3).- seetian s
(i) for the words “and shall not be eligible for reappointment for another term”. the

words “and shall not be eligible for appointment for more than two terms” shall
be substituted; and

(ii) in the first proviso, for the words “sixty five”, the word “seventy” shall be
substituted.
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Amendment  of 3, [n Section 10 of the Principal Act. in sub-section (1), for the words and punctuation

Section 10. “Provided that, the Vice-Chancellor so appointed shall not be eligible for reappointment
for aunother term.”, the words and punctuation “Provided that. the Vice-Chancellor so
appointed may be eligible for reappointment under Section 9 of the Act.” shall be
substituted.

Amendment of 4, In Section 22 of the Principal Act, in sub-section (2),-

Section 22.
(a) under headidng “Ex-Officio Member™,-

(M in entry (iv), for the words “All Directors™, the words “One Director.
as nominated by the State Government” shall be substituted:

(ii) in entry (v), for the words “All Deans of Faculties”, the words “Dean of
one Faculty as nominated by the State Government™ shall be
substituted; and

(iii) in entry (vi), for the words “All Deans of Colleges™. the words “Dean
of one college, as nominated by the State Government” shall be
substituted.

(b) Under the heading “Other Members™,

(i) in entry (iii), for the word “one”, the word “two™ shall be substituted:

(i) in entry (v), after the words “industries connected with dairy”, the
words ** and one representative of livestock production and
conservation” shall be inserted; and

(iii) in entry (vi), for the word “one”, the word “two™ shall be substituted.

Amendment  of O In Section 51 of the Principal Act, after sub-section (5), the following shall be added,
Section 51. namely :-
*(6) Election of student union at University and College level shall be held in

accordance with the regulations to be framed by the Executive Council on the
recommendation of the Academic Council; as per the guidelines of Government
of Chhattisgarh issued from time to time.”

EeITeT, GEUT FT ofE S, Deeg S W AEUTed, T € i AU T - 2017,
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CHHATTISGARH ACT
(No. 13 of 2020)

THE CHHATTISGARH KAMDHENU VISHWAVIDYALAYA (SANSHODHAN)
ADHINIYAM, 2020

An Act further to amend the Chhattisgarh Kamdhenu Vishwavidyalaya Adhiniyam,
2011 (No. 21 of 2011).

Be it enacted by the Chhattisgarh Legislature in the Seventieth-First Year of the
Republic of India, as follows :-

1. ) This Act may be called the Chhattisgarh Kamdhenu Vishwavidyalaya Short title,
(Sanshodhan) Adhiniyam, 2020. extent and
commencement.

()} It shall extend to the whole State of Chhattisgarh.

(€)) It shall come into force from the date of its publication in the Official Gazette.
2. In the Chhattisgarh Kamdhenu Vishwavidyalaya Adhiniyam, 2011 (No. 21 of 2011 ),- Amendment of
the Principal Act.
)] in Section 1, for sub-section (1), the following shall be substituted, namely :-

“ This Act may be called the Dau Shri Vasudev Chandrakar Kamdhenu
Vishwavidyalaya Adhiniyam, 2011.”

(i) for the words “ Chhattisgarh Kamdhenu”, wherever they occur, the words
“Dau Shri Vasudev Chandrakar Kamdhenu” shall be substituted.

T, Fo01 AT G W, TG BT W SEUTe, T TR S TR Tf e e - 2020,
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